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OA-462/96

Heard Shri J.K.Karn, learned counsel for the
applicant. Adm;tt_; Isgsue notice to the respondents
to file reply within 4 weeks and rej oinder, if any,
within 2 weeks thereafter. List before the Regis ar

" for completion of pleadings on 4.12.96

%) —
( X.D,Saha ) ( V.N.Mehrotra )
Member (A) Vice~Chairman

Mr. J.K.Karn, advocate Sppesrs for the |
applicmt. None for the reSpondents. W/s has
not been flled Put up on 16 1.1997 for filing W/s.

Z

( M. L.,Paswan )
Regis trar I/c

None for'the parties, W/s has not’ been
filed. Put up on 27.2,1997 for filing W/s.

@

-(ﬁ . Sinhe )
Dy. Registrar 1/c




4/27.2.1997 None for the parties. No W/s has yet 3’“

been filéd*oﬁ‘bekﬁlf of the respondents,
Put up on 7.4.1997 for fiding W/s as a last chance,

L S R U . . N - 19 -2 Sinha )

MPS. v A Dy.Reglstrcr I/b
%;/ 7.4.97. ' No u/s has baen flled so far on bghalf of the L
T e

] respondents, though suFF1c1ent tlme was glven therefor.»

In tha c1rcumstances, let tha case be placed befors the

Hon'blse Banch on 2.5.97 for direction.

e

- - U
~— PR

/cBs/ | | (S.P. Sifha)
' ~ Registrar I/C.

6./ 2.5.97. a W/S not filed so far. Four weeks further time
o ' is” allowed for the same. ReJDlnder, if any, may be filed

) . ‘ within 23.7.97 for dlrecilon. | \WK
z N
/ces/ (K. Muthu Kumar) (V.N. Mehrotra)’ -

Member (A) Vice-chairman
7./ 23.7.97. ~ W/s not filed so- far. Four weeks furthar:tima,:

is allowed for the.same. K kiatxitxnﬁxit&@jﬁ;ﬁz:xditnatinn. N
Rejoinder may be filed within two wesks th reaftar. h

/ces/ ‘List on 5.3.37 for direction. L e
wher wﬁavl} \/\ S
% | H%Z . x@"f _

(VoN, Mehrot;lsd
4{£p0(6” . Vice-chairman




/cBs/

0A - 462/96
. 9.97. W/S filed on behalf of respondent No. 5 only.
Dther .respondents may file W/S within four weeks. Ragoxnder
may be filed within two weeks thereafter, List it on 10,11.97
for direction. v ' (L
| ' WD
‘ (V.N. Mehrotra)
Vice~chairman

10.11.97. UW/S not filed on behalf of the official respondents. ,

Four weeks further time is allowsd for the same. Rejoinder ™

A

"may be filed within tuo weeks therzafter. List iiﬁ?n;2ﬂ§1.98

for direction. N \ﬁ¢4
. _ -
/cds/ - - (VeN. mehrotra) -
Vice-chai rman
10/21,01,98 "'since Bench is not available today, case-is&f
) ’ ) | 3 “ - - ) 3 i ¢ i " ction‘
ad journed .to 30,03.1998 for d;re Cﬂﬁﬂﬂ£}1
- s V\éféflva°tava)\
SKJ | a ‘ Dy «Registfar
M / 31 3.98. W/S has been filed on behalf of the respondent No. S
Shri J.N. Pandey, Sr. Standlng C0unsel for the offxclal
respondants states that W/S by the off1c1al raspondents
has been filed in tha of fice. Let tha samequ“gqpt on record
The appllcant may file re;oinder within thrse weeks. List
- 1t on 1 7 98 For directlon.LA \?é$\v
/ces/ ~ (L.R.K. Prasad) - | (V.N. Mehrctra)
’ P ., Member (A) L Vice-chairman
14/01 07.98 ° None for the applicant,

List on 20,08,1998 for direction. ;
(LeR. Ko Prasad)

SKJ Member(A)




W/s filed by the responcents.Applican is

13/20,08,98
" . allowed four weeks time to file mejoinder.
} List on 16,11,1998 for direction.
e . ' o . o) \Aﬁ/ ‘
v T ’ r—v H :
. - (L.R.K.Prasad) (V.N.Mehrotra)
SKI ~ Member(a) Vice-Chairman
" 14/16,11,98 Shri J,K;Kifn, counsel for the applicant.
- | o Thelearned SSC for the respondents prays for
‘ ;,\dm o ‘ and is allowed four weeks time to file W/s. Rejoinder .
yled o\ | may be filed within two weeks thereafter. = . e
2] 9| . List on 22.01.1999 for direction.’ |+ .
‘‘‘‘ B | T e
— i . (Lakshman/Jhay . . (L.R.K,Prasad) 2
, sKJ Membe r (J ) ' - Member (A) o
15/22,01,99 As the pleadings in this case are complete,
’ ~ list on 22,04, 1999 for hearing, .
| P_(@f
. . (Lakshman ha) (L
U o X {Le Re KePrasad)
o SKJ o Member(J) . - Member(A) _

For uant of time, let it be listed on 14. 7 99 .
‘ i.a

(5. NARAYAN)

164/ 22.4399..
Cof r hearing.

/cBs/ :
' MEMBER (A) - VICE-CHAIRMAN
n |
- 17/14.7,199¢9 Shri J,K.Karn, counsel forthe applicam:},

' Heard the learned coursel for tr
applicant, List it on 2.7.1999 for he ing
as part-heard. 4 /

o (LB 'nglianci ) ('Laksﬁ;nan Jha )
MEE, . Member (A) . Mamer (J)




OA 462/96
. : NI S T . .
18/29,7.99 Shri J.K.Karn, Counsel for the applicant, \
Shri V.M.K.Sinha, SSC, for the respondents,
Shri M.S.Mishra, Counsel for resp. No. S5 .

\

Heard. This application has been
filed with prayer for direction to the respondents authori-
ties to appoint the applicant as EDBPM of Barwar EDBO in
account with Dawoodpur S.0.. The learned Counsel for the
applicant states that the applicant has obtained higher
marks than the respondent No. 5,sneh Pratap Singh/who has
been appointed. He contended that the candidature of the
applicant has been rejected on the ground that the applicant
has failed to show landed properties in his name on the date
the name of the candidates were sponsored by the Employment
Exchange i.e., to say on 7.12.95. But according to the
contentdon of the learned counsel for the applicant, the
applicant has x=m awasdéﬁwhanded property by virtue ofaaeed
on gift from his father much before the aforesaid date,].c/i—
Last date- for sponsoring the name of the candidates from
Employment Exchange and hawe also stood mutated on 6.12.95’
i.e. to say‘prior to the last date for sponsoring the name
through Employment Exchange. He further contended that
“® his candidature haué also not been considered due to the fact
. that the immovable property said to in his name were :ﬁﬁ%%t’
;Esfg;ggf;ﬁQ&uagdnere under morgage with the SBI, Tajpur Branch
Saran. But he has annexed Annex,-R/1 to showshas that the
Bank authority has issued a letter to the effect that the
property claimed by the applicant was not under morgage of
the bank, Thus’according‘to the learned counsel for the applicant
the candidature of the applicant has wrongly been rejected, It is
also contended that the applicant also filed representation
giving details of the aforesaid facts to the respondents No. 3,
Sr. Superintendent of Post Offices, Saran Diyision, Chapra
as at Annex,-2 on 11,6.,96 but it failed to'gsﬁtihy result,

We have considered the a foresaid facts and the submissions

contdecee
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as advanced by the learned counsel for the applicant,

Wwe have oi the consider view that this OA may be dispose:

Accordingly, we direct to respondent No. 3, Sr. Superinte

of Post Offices, Saran Division p chapra to conSider the.
representation of the applicant as at Annex-z to the rejo

inder petition within three months of receipt of the copy

-~

[
of the order to pass appropriate order.in.accordance\with

/_

law with communication to the applicant. The applicant may
the wstalongwith\copy of this order to the respondent No.

above direction this OA is disposed of .

[ o2

' MENBER(J)

(L ,HMINGL
NEMBER(A)

. . .
. for reference in’aforesaid representatéon.

_send a copy of the OA and aLso a copy of the rejoinder t

With the

A

(L. JHA)

lof by an appropriate direction to the- competent authoritym

dent

(

-

o -




